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I. Prajatantra, 1953 1953 
Manipuri daily, 
Impbal. 

2. KboUao, 1219 tooo 
Multi-linlllal 
daily, Imphal. 

ApPUCATION OF ARMY Acr TO ADVANCE 

OmNANCE DEPOT, GAUHATI 

2156. SHRI DHIRESW AR KAurA: 
wm the Minister of DEFENCE be pleased 
to state: 

(a) whether civilian employees belong-
~  to 222 Advance Ordnance Base Depot 
at Satgoan (Gauhati) are covered by the 
Army Act; 

(b) if not, the reasons therefor; and 

(c) whether these civilian employees are 
entitled to form a Union for their coUee-
tive bargaining to ameliorate their grie-
vances as lIlaranteed under the Constitu-

tion of India? 

TIlE DEPUTY MINIsrER OF DE-
FENCE (SHRI M. R. KRISHNA): (a) 

Yes, Sir. 

(b) Does not arise. 

(c) No. Sir. 
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gIvea OD Ieue. 

THE MINIsrER OF DEFENCE (SHRI 
SWARAN SINGH): In 8I)swer to parts 
(a) and (b) of Unstarre<l Question No. 
5144 given in the Lok Sabha on 10th July 
1967. it was stated that approximately 
12800 acres of land belonging to the 
Defence Ministry bad been leased out 
fell:bing an annual rent of approximately 
Rs. 19 lalebs. 

2. It has subsequently been verified 
that tbe correct acreage of defence land 
actually lcascd out during 1961H7. is 
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28273 .525 acres and the annual income 
from lease rents in respect of the sUI area 
is Rs. 12.40 lills. This excludes the in-
come from sources other than leases such 
as licenses, grazing rights, quarrying rights 

.and disposal of dead trees. 

3. I take this opportunity to correct the 
answer given previously. 

12.05 HRS. 

PAPERS LAID ON TIlE TABLE 

CINEMATOGRAPH (CENSORSHIP) AMEND-

MENT RULES 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI K.  K. 
SHAH) :  I  beg to lay on the Table a copy 
·of the Cinematograph (Censorship) Amend-
ment Rules, 1968, published in Notifica-
tion No. G.S.R. 233 in Gazette of India 
dated the 3rd February, 1968, under sub-
section (3) of section 8 of the Cinemato-
graph Act, 1958. [Placed ill Library. Set 
No. LT-218/681. 

STATEMENT RE: STATUS OF CENTllAL 
SociAL WELFARE BoARD 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRIMATI PHULRENU GUHA): I 
beg to lay on the Table a statement about 
the status of the Central Social Welfa.re 
Board. [Placed in Library. SH No. LT-
219/68.1 

12.06 HRS. 

MESSAGE FROM THE PRESIDENT 

MR. SPEAKER: I have to inform the 
House that I have received the Ifollowing 
message dated the 26th February, J 968, 
from the President:-

"I have received with great satisfac-
lion the expression of thanks by the 

Motion 

Members of the Lok Sabha for the 
Address I delivered to both the Houes 
of Parliament assembled tosether OIl tbe 
12th February, J 968"_ 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUJ10ll."S 

TwENTY-FIIlST REPoRT 

SHRI KHADILKAR (Khed) :  I N:a to 
present the Twenty-first Report of the 
Onnmittee on Private Members' Bills and 
Resolutions. 

ESTIMATES COMMlrrEE 

THIRTY-I'IRST REpORT 

SHRI P. VENKATASUBBAIAH (Nan-
dyal): I bel: to present the Thirty-first 
Report of the Estimares Committee regard-
ing action taken by GOVCllll1DCDt on the 
recommendations contained in tho Seven-
tieth Report of the Estimatc9 Committee 
(Third Lot.: Sabha) on the Mutry of 
ra ~ rt and Sl\ipping-Paradeep Port. 

12.07 HRS. 

MOTION OF NO-CONFlDENCE IN mE 
COUNCIL OF MINIS'TERS--cont4_ 

MR. SPEAKER: The House will DPN 
resume further conSideration of the motion 
of n().confidence in the Council of MiniN-
ters. I will allow one or two speakers now 
and after lunch. the Prime Minister and 
the mover, Mr. Bal Raj Madbok will reply. 
Then, at 4 P.M. we will lake up the motion 
regardinjt Bihar. Before we adjourn for 
lunch the Home Minister al50 wiD inler-
vene. Now, Mr. T. M. Sheth. 

SARI T. M. SHETH (Kutch): Mr. 
Speaker, Sir, I ·rise to oppose this n().COD-
fidence motion. I would merely coaftnc 
myself to the consideration of the t~ 

made by the mover, Mr. Madhok. I 
come from a constituency from which this 
chunk of the  territory will 11.0. People in 
my constituency, as in oIher parts of Incfia, 
IIrc greatly agitated over that i!lSuc. 


